
 78s  Strike  by

 Several  hon.  Members:  ‘Yes.
 Mr.  Speaker:  The  Members  will  be

 accordingly.

 38.28  brs.
 STATEMENT  ON  STRIKE  BY  AIR

 INDIA  PILOTS
 Mr,  speaker:  Now,  Dr.  Karan  Singh.

 शनी  नंबर  लाल  प्त  (दिल्ली  सदर)  :

 इसे  के  बारे  में  मरा  एक  प्वाइंट  ग्राफ  प्राकार
 है।  जो  सदन  का  घ्ोसोजर  है  उसके  अनुसार
 हम  लोग  कालिंग  टेंशन  मोशन  देते  हैं  शौर,
 कार्ट  नोटिस  बेचन  देते  हैं  |  नियमों  के

 अनुसार  हमें  उनको  देने  का  अधिकार  है  |
 देखने  में  झा  रहा  है  शौर  यह  बार  बार  दो  रहा
 है  कि  कालिंग  टेंशन  मोशन  रहते  हुए  भी,
 शार्ट  नोटिस  बवेंश्चन  रहते  हुए  भो

 Mr,  Speaker:  Let  him  make  the
 statement,  After  that,  he  can  raise  his
 point  of  order.

 at  wat  लाल  चुनत  :  मिनिस्टर
 साहिबान  उसको  एक्सेप्ट  नहीं  करते  हैं  और
 उसके  बजाय  सोधे  यहां  जाकर  स्टेटमेंट  देने
 लग  जाते  हैं।  जो  राज  वह  वक्तव्य  देने  जा
 रहे  हैं  उसके  बारे  में  मेरा  तीन  दिन  से  शारदे
 नोटिस  बवेफ्चन  पड़ा  हुमा  है।  सूझ  मालूम
 नहीं  कि  उसका  क्‍या  हुआ  है  1

 Mr,  Speaker:  But  Government  have
 got  the  privilege  to  make  a  statement.

 ली  कंवर  साल  गुप्त  :  मैं  भाषका

 प्रोडक्शन  चाहता  gt  भ्रमर  कोई  कालिंग
 टेंशन  मोशन  पड़ा  हुमा  gt  या  शार्ट  नोटिस
 बमेश्यन  पड़ा  हुमा  हो  तो  उसके  जनाब  में
 मिनिस्टर्स  को  स्टेटमेंट  देना  चाहिये  -  यह  जो

 हुन है
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 Mr.  Speake;  I  bave  understood  it.
 It  may  be  that  the  hon.  Member  may
 have  tabled  a  short  notice  question.
 Short  Notice  ques‘ions  are  not  admit-
 ted  if  the  Minister  does  not  accept
 naturally,  in  this  case,  the  hon.  Minis-
 ter  might  not  have  acceptea  it  since
 he  himself  was  going  to  make  a  state-
 ment.

 Shri  Kanwar  Lal  Gupta:  I  have  not
 received  any  information  about  it.  So,

 I  think  it  is  still  pending.  So,  he
 should  answer  it

 Shri  Hem  Barua  (M  १;  Hon.
 Ministers  are  in  the  habit  of  taking
 arbitrary  decisions  so  far  as  short
 notice  questions  are  concerned.  Very
 often,  they  do  not  accept  short  notice
 questions  at  all.

 Mr,  Speaker:  According  to  the  rules
 as  they  stand,  Ministers  have  got  the
 right.  If  there  is  any  point  which
 hon.  Members  want  to  raise  in  regard
 to  it,  let  them  raise  it,  and  we  shall
 discuss  it  in  the  Rules  Committee.  If
 their  viewpoint  is  accepted  by  the
 Rules  Committee  that  hon.  Ministers
 cannot  make  statements  in  such  cases,
 then  I  shall  prevent  them  from  doing
 so  in  future....

 eft  नंबर  लाल  गुप्त  :  झगर  हमारा
 चार्ट  नोटिस  कक्‍्नेश्चन  बाकी  है  या  कॉलिंग
 टेंशन  मोशन  बाकी  है  तो  मिनिस्टर  साहिबान
 को  चाहिये  कि  वे  उसको  एक्सेप्ट  करके  बयान
 दें  ।  यह  जो  तरीका  भ्र पना या  जा  रहा  है  यह
 गलत  है  ।.यह  हमारे  झधिकाशों  पर  कुठारी-
 चात  है  ।  मैं  चाहता  हूं  कि  इसका  जबाब
 दिया  जाए  1

 Mr,  Speaker:  But  it  is  not  within  my
 competence  to  prevent  it  now.
 ३३  brs,

 wien  साथा  झसेलिक  उद्युयघन  अंजु

 (डा०  कर्ण  सिह)  :  भाज  प्रातः  काल  5  बजे
 से  स्ट्राइक  झारग्थ  हो  रही  थी,  इसलिए
 उससे  पहले  कोई  स्टेटमेंट  करना  बढ़ा  कठिन  वा
 धौर  शारे  नोटिस  अबेश्चन  का  उतर  देना
 गी  सम्भव  नहीं  था  oi.
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 at  सब  लिमये :  जैसा कि  बोरकर  लाल
 गुप्त  ने  कहा  है,  झगर  उत  का,  या  किलो  कौर
 सदस्य  का,  कालिंग  एडेन्शन  नोटिस  पहले
 आया  है,  तो  उनके  जवाब  में  यह  विमान  दिया
 जाना  चाहिए  था,  लेकिन  इसके  पोछ  बात
 यह  है  कि

 Mr,  Speaker:  How  many  pages  is  itt
 Dr.  Karan  Singh:  It  will  take  about

 ३0  minues.
 ओ  मु  लिपे  :  स्टेटमेंट  को  टेबल  पर

 रख  दिया  जत्थे  ।  बाद  में  सवाल  प्रूछते  दिये
 जायें

 Mr.  Speaker:  As  I  said  day  before
 yesterday,  if  you  want  any  discussion,
 we  can  have  it,  instead  of  taking  one
 or  two  minutes  ‘o  ask  questions.  Let
 him  lay  it  on  the  Table,  let  Members
 go  through  it  ang  then  if  necessary,
 there  can  be  a  discussion.

 se  eee

 wr.  Karan  Singh:  I  lay  the  state-
 ment  on  the  Table.  [Placed  in  Lib-
 rary,  See  No.  LT-78/67].

 Mr.  Speaker:.  We  now  adjourn  for
 luneh.
 13.62  bra.

 The  Lok  Sabha  then  adjourned

 —
 till  Fourteen  of  the

 f

 The  Lok  Sabha  reassembied  after
 Lunch  at  Fourteen  of  the  Clock.

 (Ma.  Derury-Sreaxer  in  the  Chair]
 ELECTION  TO  COMMITTEE

 The  Minister  of  Parliamentary
 Affairs.  and  Commuonications  (Dr.
 Ram  Subkag  Singh):  On  behalf  of
 Shrj  Anna  Sahib  Shinde,  I  beg  to
 move:

 “Yhat  in  purmuance  of  Section
 5(l)  (i)  of  the

 a  Pd Cruelty  to  Animal,  Act,  79०0,
 proceed

 far  Board  for  a  term  of  three
 years  commencing  from  the  date
 of  their  election,  subject  to  the
 other  provisiong  of  the  sald  Act.”
 Mr.  Deputy-Speaker:  The  question

 1s!
 “That  in  pursuance  of  Section

 5(l)  (i)  of  the  Prevention  of
 Cruelty  to  Animals  Act,  1960,  the
 members  of  Lok  Sabhg  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  four
 members  from  among  themselves
 to  serve  as  members  of  the  Animal
 Welfare  Board  for  a  term  of  three
 years  commencing  from  the  date
 of  their  election,  subject  to  the
 other  provisions  of  the  said  Act.”

 Te  motion  was  adopted

 4.02  hrs.
 DEMANDS  FOR  GRANTS  967-68—

 contd,

 for  grants.  Shri  D.  C,  Sharma.  He  has
 already  taken  five  minutes.

 Shri  D.C.  Sharma  (Gurdaspur):
 No,  Sir.  I  have  taken  only  two  minu-
 tes.

 Shri  Seshiyan  (Kumbakonam):
 How  much  time  is  left?

 call  me.  Unfortunately,  I  had  gone  out
 to  the  library.  Will  t  be  able  to  get
 a  chance  today?


